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THE NAYY (AMENDMENT) BILL,
1982.

THE DEPUTY MINISTER IN THB
MINISTRY OF DEFENCE (SHRI K, P.
SINGH DEOQ): Sir, I beg to move:

“That the Bill further to amend the
Navy Act, 1957, be taken into couside-
ration.” . .

The Navy Act, 1957 was brought into
force with effect from the 1st January,
1958. In the light of the experiencs gained
from the working of the Act, the Act was
amended in 1974. Since then some diff-
culties have been experienced in the work-
ing of the Act, It has, therefore, become
necessary to make certain further amend-
ments 1o the Act. There are four impor-
tant amendments.

Firstly, some of the minor punishmenis
were mads  applicable to Master Chief
petty Officers when a new cadre was in-
troduced in the Navy in 1968. Experiencs
during the last 13 years has ghown that
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at times offences committed by Master
Chief Petty Officers are not of a sufficiently
serious nature to  justify trial by court-
martial and at the same time these could
Dot be adequately punished by awarding 1o
them any of the summary punishments
prescribed  under the Regulations. {1 is,
therefore, proposed that the punishment of
forfeiture of seoiority for a period not
exceeding 12 months and forfeiture of
time for promotion for a period pot ex-
ceeding 12 months be made applicable to
Master Chief Petty Officers. Section 81(1)
(f) (8) and section 82 are being amend-
ed accordingly,

The second amendment is 10 section 94
of the Act which empowers the Central
Government, the Chief of the Naval Staf?
and other Officers to impose forfeiture of
time or seniority in the case of subordi-
nate officers  without undertaking the
lengthy court-martial proceedings. And 2
subordinate is defined as a person appoint-
ed as Sub-Lieutenant, midshipman or a
cadet. Section 84 of the Army Act, 1950
and section 86 of the Air Force Act, 1950
contain provisions for summary trial of
officers below the Rank of Lt. Colonel
and Squadron Leader respectively, Lt. Co-
Jonel is equivalent to a full Commander in
the Nuvy and, as far as the Air Force i§
concerned, Squadron Leader is equivalent
to Lt. Commander in the Navy. With the
expansion of the Navy, and keeping in
view the institution of full-fledged com-
mands and the upgradation of officers hold-
ing these commands, it is proposed to
bring the provisions of the said sections of
the Navy Act into conformity with the
corresponding  provisions of the Army
and Air Force Acts so as to provide for
the imposition of forfeiture of time or
seniority in the case of officers below the
rank of a Commander. RN

The third amendment is this: In the
Navy, unlike in the Army or Air Force,
regulations have been framed statutorily
under section 184 of the Navy Act of 1537,
Benefits to the Naval personnel are confer-
red by executive orders. At present, there
is no provision in the Navy Act to give
retrospective effect to  the regulations
framed ynder this Act. A new section
184A is, therefore, bemng proposed to be
inserted to enable the making of benefl-
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cial regulations with  retrospective effect.
These provisions are in accordance with
the recommendations of the Committee of
Parliament on Subordinate Legislatioa and
are on the lines of similar provisions con-
tained in other enactments such as the All-
India Services Act, 1951.

Then, Sir, the fourth amendment is
this: The existing expressions “rate”,
“ratings” and “disratiug”, occurring in the
Act at various places are being suitably
substituted by  appropriate new termino-
logy, pamely, “rank” and “reduction in
rank”, respectively according to the con-
text in which such expressions occur.

Then, Sir, the Bill mainly seeks to
achieve the aforesaid objectives. This op-
portunity is being availed of to rectify an
inadvertent omission that had occurred in
clause (a) of Section 55A at the time of
the earlier amendmeant in 1974 by adding
the words “or such other punishment as
is hereinafter mentioned” which expression
shall invariably be used throughout the
Act so that it may be possible to impose
any lesser punishment mentioned in sec-
tion 81 of the Act, as considered appro-
priate. -

Also, reference to the provisions of the
Code of Criminal Procedure, 1898, are
sought to be substituted by references to
the corresponding provisions of the Code
of Criminal Procedure, 1973, in sections
135, 141, 142 and 158 of the Navy Act,
1957.

With these words, Sir, I move that the
Bill be taken into consideration.

The question was proposed.

—

THE  VICE-CHAIRMAN (SHRi R.
RAMAKRISHNAN): Yes, Mr. Joseph.

*SHRI O. J. JOSEPH (Kerala): Mr.
Vice-Chairman, Sir, I am happy tc rote that
there have not been many serious cases of
indiscipline in our Navy. I would like to
say a few things about this Bill, which has
been brought forward to enmforce  more

*English Translation of the  Original

speech delivered in Malayalam.

1
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discipline in the Navy. Discipline is cer
tainly necessary. But discipline is not mere-
ly for the Defence forces. If only there
is a general atmosphere of discipline in
the country and in all walks of life, disci-
pline can be expected of the Defence For~
ces also. Discipline cannot be thrust upon
any body. If that be so, it would be like.
the case of a guardian, who is incapable
of protecting his ward, starts beating the
child to discipline him. They should have
a sense of security also. Otherwise there
cannot be any  discipline in the country.
They should enjoy a sense of security while
punishment is meted out for enforzing dis-
cipline. But I do not find any such ap-
proach in this Bill. On the other hand
what I find is that the same policy of
the British Government is still being pur-
sued by this Government even after so
many years of independence. Here I would
like to point out that in the case of Senior
officers forfeiture of time for promotion is
for a period of three months while for
Junior officers it is for twelve months. For
the same kind of offence Senior Officers
are given lesser  punishment and Junior
officers are given higher punishment. In
my view those who have higher qualifica-
tions and occupy high positions. even if
they commit minor offences, should be
given severe punishment; while others with
lesser qualifications and  responsibilities
should be awarded lesser punishment. On
the other hand what we find is that peo-
ple at the top need not be punished at al.
There is a saying in Malayalam to the
effect that if the Chief Priest Commits a
minor theft from the temple, all the
hangers-on will start stealing. What we find
today is that all the corruption, iadiscl-
pline and all that is rampant at the Lighest
level. Therefore there is no sense in eX-
pecting discipline from the common people.
Sir, the sense of discipline emanates from
a sense of mational pride. Therefore we
have to examine whether the approach of
the Government to the Tunior Officers in
the Defence Services is conducive to pro-
moting a sense of discipline and respom-
sibility. For example the recrnitment of
officers to the Defence Services, whe-
ther it is Navy or Air Force or
Army, is done from the elite
class of the society. Only this section
of the society can efford to pass the test
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and complete the training. If the common
people and common soldiers come to un-
_derstand that all the three wings of the
defence services are maintained only to
subserve the interests of the elite class,
then I do not know what will happen to
the country. During the British regime In-
dians were not given any commanding
positions. They were to be satisfied with
the position of a Sepoy. If that is the kind
of approach they still continue to adopt
towards the Navy, it will certamiy not
serve the interests of the country.

Another thing which I would like to
point out is that the family members of
our men in the Defence Forces should be
able to live in peace with a sense of secu-
tity at their native places.

There should be a feeling of oneness
between the Army and the people and
without this feeling merely by imposing
discipline nobody can achizve anything. If
ever an army has won a war it is mainly
due to their patriotism, national pride and
the feeling of mutual trust that the army
and the people had for cach other, On
the other hand if the army becomes an
instrument of oppression and if  therz is
no discipline in the country, then the army
itself cannot achieve anything.

Sir, here I would like to ask the Gov-
ernment one question. There was a news
report to the effect that in Mizoram the
rebels would not do any harm to the army
men. They would harm only the civilians.
I want to know whether it is only a part
of the general atmosphere of indiscipline
or due to any secret understanding bet-
ween the top officears of the army and
the rebels. Normally it is not the com-
mon soldiers who go for spying activities
or things like that. Therefore one won-
ders why such a situation has come about
in Mizoram? It woild appear that it
is as a result of the lack of discipline
and other deficiencies there. If such a

- situation starts developing in other parts
of the country also what will happen?

Sir, there was a recent report to the
effect that some newsmen who were pro-
ceeding to Ladakh through Tunjab were
insulted by some army officers. This sort
of things should not have happened. There
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was another instance of a case in the
Supreme Court in which the wife of a
soldier was assaulted by some Senior Offi-
cers. What deterrent steps bave bcen taken
by Government in such cases? It appears
that such offences are often ~ommitted by
people at the higher level in the army be-
cause they come from the elite society
and they have considsrable influence on
people at the highest level. Therefore they
go unpunished for the off2nces committed
by them. This sort of a situation should
not be allowed to continue. T eIaET

Sir, all efforts should be made to im-
prove the relations  between the people
and the defence services and a feeling of
security should be created in *he minds of
the soldiers, Sir, in my State under the
new regime it is the army men on leave
who are arrested whenever any untoward
incident takes place. If this is the situation
what kind of patrioiism and national pride
can be fostered in the minds of our De-
fence personnel.

Sir, there was an advertisement in the
newspapers that recruitments would be
made to the Navy at Trivandrum on the
1st of this month. Tens of thousands of
youngmen came to Trivandrum to appear
for the selection. Then suddenly thers
was an announcement to the effect that
the microphone at 10 O°Clock in the
the 5th. The local police was not inform-
ed nor the people were informed in ad-
vance. When it was announced through
the microphone at 100 O'Clock in  the
morning the situation became tense Riot-
ing and utter chaos followed. The police
had to resort to Lathi Charge. The result
was that the people who came in search
of job lost even their certificates. There-
fore I would like to request ihe Govern-
ment that this sort of advertisements
through the newspapers and the Radio for
recruitment without adequate preparation
and without deciding about the qualifica-
tions and the number of vacancies and
all that should not be made. When the
unemployment situation is so acute in the
country youngmen would come from far
off places in response to such advertise-
ments to appear for the test. When the
matter is dealt with in such  haphazaed



ngg The Navy

manner, as in the case at Trivandrum, the
people naturally become restive, the situa-
tion becomes tense and the police will be
compelled to intervene resorting so Lathi
Charge etc. resulting in avoidable incon-
venience, difficulties and loss of precious
belongings. Therefore I request that pro-
per and adequate arranegments should be
made in future for recruitment to the ser-
vices and with this request I conclude my
words. Thank you. 7
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SHRI SYED SHAHABUDDIN:
(Bihar): Mr. Vice-Chairman, Sir, the Bill
before the House is of a rather technical
nature. I do not think there is much to
talk about it. I think it should be passed
unanimously. But, I think, it does give an
opportunity to us in this discussion o
place our concern about the maritime secu-
rity environment of our country today be-
fore the House and the comparative lack
of emphasis that the Navy has so far re~
ceived in our plans for defecne develop-
ments.

Sir, I have a feeling that perhaps histo~
rically as a nation and as a State we have
not been very conscious of the importance
of the sea. We have always been a land-
based power. We have faced, until the Bu-
ropeans appeared in the Indian Ocean
and the Arabian Sea, many threats to our
security but always across the land boi-
ders and that is why even the great Moghu!
Empire in its hey-day did not pay much
attention to the development of its Navy.
Perhaps it is just part of our national he:i-
tage or our mental make-up that today.
thirtyfive years after Indspendence, our
Navy is comparatively a very small force.
The Annual Reports presented fo our
Parliament by the Ministry of Defencs
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lack even in commonplace details which
are often available in foreign pubiications.

For example, there is not a word here
about the strength of our Armed Forces.
I have just been looking through the Mili-
tary Balance, a publication of the Interna-
tional Institute of Strategic Studies, and I
find that at the end of 1980-81, our Naval
strength, at least so it is described in this
publication, was 47,000 including the Na-
val Air Force and we are supposed to
possess 8 submarines, one aircraft carrier,
one cruiser, 29 frigates and a few odd
patrol type vessels. It also says that three
destroyers are on order. We, of course,
know that recently we played an order feor
two submarines and also have obtained the
manufacturing rights for two of the same
model in our country.

. But all that does not go a lopg way in
making the navy effective enough to coun-
ter the hostile atmosphere that we face
today and the threats to our security that
are very percepiible. -

Our friend, Mr. Yadav, has already
drawn your altention to the rivalry bet-
ween the Super Powers in the Indian
ocean. The Defence  Ministry’s report
-itself talks about ihe giobal'rivalry which
has projected itself in the Indian ocean
region and it says: “The  proposal 10
maoke the Indian Ocean a zone rf peace
has made litile progress. so far. The ex-
i bases and facilities in the Yndian
(O 1 its littoral areas and the pro-
- posal {or deployment ot Rapid Deployment
Force threaten the security and stability
of the arca”. In this background we do
not know whether our naval strength or
‘the projected naval strength is adequate
‘to the task. I would like to add that apatt
from the threat to our national security,
our navy has to perform very posilive
tasks for our economic development. The
world community has jusi evolved iis
first convention for the utilisation and ex-
plGitation of the resources of the sea and
the sea-bed. A few years ago we drew up
plans and we began.development of &
coast guard to protect the living  resour-
ces of our sea and also to protcct our off-
shore installations. But something much
bigger lies ahead.
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We are one of the nations which has
been recognised as possessing technology
for exploitation of mineral resources -of
séa bed and, therefore, I submit that
our naval power would play an important
role to give all such operations the much-
needed cover.

If you look at the map of India and its
place in the Indian ocean, I think by every
military logic, we ought to have the big-
gest navy between Sucz and Singapore. I
would like to know from the Minister
and would like to have an assurance from
him that we indeed plan to have the big-
gest naval force in this part of the world.
Iis role, as I have sutmitted, shall not be
offensive; it shall be primarily defeasive,
the defence of our security, the defence of
our resources on land, and the defence of
our resources in the sea.

Sir, we know that we face constraint
of financial resources and there is always
a rivalry for allocation among the various
arms of the armed forces. The Minister
of Defence who has been the Minister of
Finance, has known the probiem. He has
seen the problem from both ends. He bas
secn it as Minister of Finance and  as
Minister of Defence. He rnows Low diffi-
cuit it is for him to get more allocations
for defence and how difficult it is for Fin-
ance to agree to larger allocations. Within
our resources. I have a feeling that per-
haps navy has been trcated as a step child
of the family and I think it should receive
a larger share of the resources that we
can provide.

I am rather conceroed about a remark
made in the annual defence report that in
terms of personnel in-take there is faling
trend in terms of offers for recruitment at
officers level in the armed forces, and
particularly in the navy. I think this is
something that cails for serious attenticn
and the Ministry would do well not merely
to develop discipline but to look into the
causes as to why youngmen of the coun-
try are not preparsd to offer themseives
to the defence forces, particularly to the
navy. Ope particular reason that oomes
to my mind is that somehow in our orga-
nisation, we are still following the colonial
pattern. I do not have time to go into
the details. But we have established a
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dichotomy between the commissioned offi-
cers on the one haud and junior commis-
sioned officers and the non-commissioned
officers on the other. I do not kuow what
their relative promotional prospects are
and to what level an average JCO or the
NCO rises? Can he rise to the  highest
place in our armed forces and in  the
navy. Perhaps, this dichotomy is one ' of
the factors that deters men of talent from
joining our naval force. This .needs to
be looked into. ST

Thirdly, I find that in terms of supplies,
we are critically dependent on foreign sup-
pliers. For so many years we have bcen
trying to have a designing and manufac-
turing capacity of our own, e.g., for sub-
marines. We do not seem to have yet
developed one of our own. Recently, we
signed a deal for t~o submarines and two
more to be assembled in Tadia for a model
which is still in the testing stage. It has
not been accepted even by the Navy of
the manufacturing country. It has not been
tested by any other Navy in the world, We
have been forced into accepting that situa-
tion for reasons beyond the control of

the Defence Minister. But the pity of it is

that, we are not trying our best, we are
not putting in our best, in deveioping a
designing and manufacturing capacity on
our own, Our critical dependence on
foreign suppliers for our Defence supplies
must cease.

My last point is in regard to munage-
ment. There, of course, we have the
question of discipline. But as my friend,
Mr. Ramanand Yadav, has correctly said,
personnel management is not simply dis-
cipline. It is also a matter of looking afrér
the welfare of our people. This has also
something to do with our recruitment sys-
tem, with our training system, with our
pension system and with the assurance that
the welfare of the  veople back home.
Therefore, the Navy should not be 2nxious,
the Naval officers should not be anxious,
merely to acquire more penal powcr. There
has to develop a better degree of rapport
between the officers and the men so that
cases of indiscipline simply do not occu.

Sir, these are the few points that I
wanted to submit for the consideration of
the hon. Minister taking advantage of this
Bill which has come before the House. As
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far as this Bill is concerned, it is of a

] technical nature and as the hon. Minister

has explained, there is not much to be
said about ijt. I support the Bill.

PROF. SOURENDRA BHATTACHAR-
JEE (West Bengal): Mr. Vice-Chairman,
Sir, as has been pointed out, the scopz of
this amendment Bill is rather limited. But
even there, so far as the disciplinary as-
pect is concerned, certain points have oc-
cured to me. For example, in the State-
ment of Objects and Reasons of the Biil,
it has been stated in 2(2) “certain provi-
sion for summary trial of officers below the
rank of Lt. Colonel and Squdron Leader”,
mezaning thereby that those below a
certain rank are subject to summary trial.
So far as this provision for summary irial
is concerned, we have a sense of repug-
nance towards this method. In regaid to
this, some questions arise like, how it is
proceeded upon, whether those who are
accused are given an adequate opportu-
nity to defend themseclves, or, whether
some unilateral action is taken ard so om.
These are the questions which arise when
we consider the provision for summary
trial. My friend, the previous speaker, Mr.
Shahabuddin. had referred to the colonial
model on which nur defence forces and
perhaps many other things are run. The
mechanical approach towards discipline is
one of that. There is another aspect
which he has meationed, namely, the
division between commissioned and non-
commissioned officers, between the JCQs,
NCOs and so on. (Interruption) The qaes
tion is, whether this approach, this mecha~
nical approach and even this class distinc~
tion in the matter of discipline is really
healthy for our defeuce forces. This ques-
tion should be considered in a new light
in independent India, after 35 years of
Independence. The first speaker, Mr. Jo-
seph, tried to make out a point  that in
the matter of discipline, rherz showd not
be a lenient attitude towards thore  who
are higher-ups and a most stringen! atti-
tude towards those who are below This
absense of the provision for summary trial
for the higher-ups and the existence of it,
this provision, for those who are below,
smacks of that. The question is, whether
it is so. This should be taken care of. The
question is whether this provision for sum-
mary trial leaves enongh room for those
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[Prof. Sourendra Bhattacharjec]

accused to defend themselves. This should
be examined very closely.

Moreover, an isolated approach is not
enough. This amendment has come 25
years, a quarter of a century after the
original Act. A thorough review of the
Act perhaps would have been called for.

One limited object of this Bill, as stated
by the Minister, is to bring it in line with
the other services in the matter of disci-
plinary proceedings. Certain designations,
certain  rankings have been accord’ngly
changed. These things are there. But it
has to be seen whether this Act conforms
to the spirit of a democratic society, whe-
ther it bears relation to other walks of life.
other professions. These things have to be
borne in mind.

The unattractiveness of the aerence ser-
vices has generally been mentioned by Mr
Shahabuddin. But apart from that, it hai
been reported periodically that particularly
in the Navy, Commssioned Officers in
quite  good numbers are leaving it. T
would like to know whether it is a fact;
and if so, what are the reasons for it,
whether antiquated rules and regulations,
unattractiveness of service coaditions and
other things are responsible for it. These
factors will have to be gone into, parti-
cularly in view of the importance of Navy
in our defence planning.

Navy has not received the attention it
should receive, <onsidering our sifuation
and considering the global developments,
particularly the machinations of a particu-
lar super power in our littoral areas. The
problem of Diego Garcia is well known,
We know at the time of Bangladesh war,
what steps the United States of America
did take. We would like to know whether
our Navy is in a  position to ensure
the security of the country if any such
challenge comes from anywhere. from
any such quarter, whether we are in  a
position to ensure that the exploitation of
our resources in the littoral sea-bed would
be possible, whether our Navy has even
the minimum strength necessary or en-
suring this. These are the problems which
are cropping up in different parts of the
world and our country i* no eXccption

[RAJYA SABHA]

(Amdt) Bill, 1982 504

to that. Navy, from that point of view, is
also very important. The Navy must bring
a fresh outlook, not a mechnical approach.
Discipline has to be enforced, but at the’
same time we have 10 be assured that in
the defence planning, Navy has its due
proportionate share. We are aware of the
fact that all these issues are not strictly
within the four corners of the limitcd ob-
jective of this Bill, But I am drawing at-
tention to these issues because they are
of general interest, of vital interest frcm
the point of view of the country and we
would like the Defence Minister to assure
the House and through the House  the
nation on these pointis. Thank you, Sir.

W 'Y A'w wINAw ;. (wem
W3W) : STIATERM S, 1957 F qA
fagws § ot dorgw AmT ST W@ E
rg T me awi ¥ gqvg & v g~
g7 fFor § vET § 1 T4 GOgAl & iR
¥ w1 fany s Fedr gl 8, 997 o
TG qeT T ¥ 8, Te dfwwe
T FT & ) 9g W faw F FAT
T g4 IO WEAY JIal FOWIT
§ g@R T wWE FET GiEAr
wEE §

-

FAITT 39 1T AR & vz & fawr
gaT & W q9E ¥ U gn ¥ qro-ary
AR &AE # ST @1 § {Io-gqg N &
BiE 9% 519 §YE S AT F § | WSATA
fro-wmg & A, aE fioqE ¥
demTes F g9 @ g ax § 1 gt
feafs & w for fems AR & &<t
wlaaat § HOAT TS ST gAT 8,
g 1 fafvaa am faw ify fratfa
FI T HEAEFAT § | T TG FIFAS
FT A7 g1 &, SO T 7% IFOqTT A1E-
dg mifaferm Srdr 1wz Az &
§9 T4 YT IAHT &N AT § |
ITHATEE Y, 7Y FITAS 4G § §IAS
¥ ot @ 93T 98 R few wreen &
IBTAT &, WITT GCHIT T FqHT T
REQGA H AT AME | FIAAA FT AGT
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T g7 qax ¥ foaar agr &, a¥ 3@
17 F1 BAGT N IW® ¥ FF, §F
FT FeAIT T AT FAFT §AT I,
avar F1 fre s gafsae fFar smr
Tifed, TEF I A faEIR 9 &t
HERETT IgT FIUF g TS § 1 Far
f5 7% ¥ar, fore wEETR ¥ fadsh
qIET qAT ST g WX WIS KT FHAT
qH & qAGEE gal agd oJT W E
a7 gaw s fear &, Ram g,
ghrgie awm@r § f5 o9 ¥ wHw ¥
EHET &< fRFgeaTa &1 TATH a9747 4T |
BT AT @ AT e ™ F1 7 02
IHFH AT §, 36 G99 § &Y FT UF
ferfamre grarr Aifa fagifa 3 arfea
Ay ¥ OF 17 FT T FEATAGATE, |
gAT AT W 9gT & wiwed
sreRfa wE & | fasrigea # S
s BTe foll SF ST W F® At
¥ a7 §THN FT FART FIG &, @7 4
guAAT g fF Sw ST H7E qar v Adi
RIS W g FAA T G AT F I
gt &rfEw srEwE & fag 70
afiaa i | & 1 5o #r feafs
# ag g Aw AT g & fo g st wow
& st < & fogia & o fawms
§ | O feafa & waETe &7 AT A
- grefad Ay g AT, 3 e feR R
FE FT HTITEHAT & | AT F ATYAT
F19 § grt ) gfoz & wreThTER A8 @
. qrag ot qw wT Al & fag gavarE
 fas@rasari
i wwre argfes gfeard &
AT H fad FraAT AFEST , THH
gag ¥ sirwgrs ¥ fFar s ar o
i Foaw Foaw A {AC
s facsies feafa ¥ Ty @sT 81 w4
2, gt & g Wil § 0% TIRE 93
foer gt &, W wow Sw T g few
Y& FE aed & fer gferd
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T FWARAE, 3o gag d ) q@&R
F1 qifr fauifa w1 930 o) 3%
FAFI AT AT} F1 gufoaa 1
93T | AT 5 AT & fF wrorfaw ghaard
A gAT< Far w1 gaf e sEr AR |
T gTat & w19 §19 39 faq & gyw
ot oF QAT 7 FEAT T T F AR
FGAT FATZT |

sfad, gArR dfaa grer & wiysir
qay ¥ HHET EAHI F T FA & g
af vga g, fea-ax vz F 987 9x
IAHT QAT BT & 1 9T T W QY
91 g 7 & fod 7o w9 § 9 aga
T geuT ¥ Afaw o & A gam
7dl & | Aidfaw sl ¥ 50 gfowe
A & G WA F AFIT AG § 1 Sqgv
nll FZ1 LT g, I9F IR A7 gRaw
§ forg saF F==i &1 frerr & g §
TR T 4TT &9 &1 6@ & ; 9
T § Arifew saral § seaw
qrET S(TGT € | /19 g1 9uw &1 2T § o
FHTAT A7 &1 GG & 1 4 o1 oF
27T T A1 § ) 99 §f9F weqraar
AEgE FWTE, a1 31 foar ok 97t
TRET T 3T ALY T, ITF !Tf@r"c
& @Y ¥ fag war 7df frerar &7 -
faw &7 & IaFT ATEAT FT AT 1 F
argar fF gewe Al &7 & gaan
ga-giaumi F1 4@ 1@ | 56 T
g nfustfal & goga o 4fFw amm
FW@ & g W1 Jgr siAT 911RE TF ww
mfusfegl &1 syagre @9 & dfasi & -
a1y AT & ! AT Fuy wf 1 w4
famer g arsast fAfeas &7 & gqwm
q T\ g3t 8, fefeafaq e g ggar
&\ zq I 1 IGT FIATAMRT | TR
F1E IF) faFrad g Y a7 fawrgd
ge F g g | 57 wasl F Ay
A AT 47T FIA0 G 1 4g Fagaw
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it [oni R AT Evewat)
TF0wT § 39fad 0 faga® a1 99
FWT G | UF TEICY A qugA
g1 37 Wl F iy § modr I
AT FIIT 1 97491 |

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN); Mr. Ghulam Rasool
Matto,

SHRI GHULAM RASOOL MA1TO:
(Jammu and Kashmir):  Sir, I riss  to
support the Bill which is of a technical
naiure. I have only two or three smail ob-
servations to make. Aller the magnificent
performance of our Army and Navy in
the (wo Wars, particularly in the 1965
War, of which there was a lot of mention
in maony international papers alse,  the
affected parties have terribly modernised
themselves. I would request the hop. De-
fence Minister to teil us whether he is
aware of the intentions of those affected
parties and whether we are also prepared
to face the challenges that they are going
to make to us. The second point that I
have to make is that the Navy has not
attracted people from the mountains. Mr.
Shahabuddin has said that the Defence
Forces as such are not alluring young
men; but so far as the mountains are
concerned, T do not think that the Navy
attracts them very much. For this pur-
pose, I would request the hon. Defence
Minister to consider the proposal that a
percentage of the officers’ posts are earmar-
ked for mountainious arcas ‘ike Himachal
Pradcsh and Jammu and Kashmir aud the
recruitment for these posts are mude at
Srinagar or Simla so that young people
who are unemployed over there are lured

to the Navy.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You do not want
Navy in the Dal Lake!

SHRI GHULAM RASOOL MATTO:
The third point that I have to make is
that the young men in the Navy have to
remain in the sea and their life is  very
monotonous: water, water everywhere, I
would request the hon. Defence Minister
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to see that Holiday Homes for the Navat
Officers and men are established in the
mountains. For that purpose, 1 would re-
quest him to take steps to establish holi-
day Homes for the personnel of Navy and
their families and children, whenever they
are off from their dulies.

With these words, I support the Bill.

SHRI SHRIDHAR WASUDEO DHA-
BE (Maharashtra): Mr. Vice-Chairman,
Sir, this Bill is of a very simple nature
and it wanted to remove the discrimina-
tions in the provisions of the Navy Act.
But I fail to understand why the provi-
sion of summary trial is made in the case
of officers below the rank of Commander.
Summary trial as such does not give ade-
quate opportunity to the accused; and the
Defence Minister  knows the law very
well that summary trial ‘is 1ot someching
which is very much liked in the ciiminal
jurisprudence.  Therefore, the basis  for
which summary trials have been provided
by amending section 94, 1 would like the
Minister to explain. So far as the Navy
is concerned, many speakers have sjoken.
I welcome the provision jn the Bill that
the beneficial regulations will have retros-
pective effect. It is very important because
if the benefits are to ve given they must _
be given properly from the time - they
were intended to bs given.

Sir, on the question of Navy, T would
only like to point out that in the Aunual
Repori of the Defénce Ministry of 1981-
82, it has been stated that the maritime
interests of our counury are growiag ra-
pidly. 1 quote:

“The maritime inerests of our coun-
try are growing rapidly. With the Jin-
creasing economic interest to exploit the
ocean wealth in the off-shore areas ard
the deep-sea bed and the  continved
growth of our merchant marine and
fishing fleet, the responsibilities of the
Navy bhave also grown manifold.”

And the responsibility hag become more
with “adequate coastal defence, ocean-going
and under-water capabitities, The Naval
Plans are oriented towards achieving this
objective”. While this is the view and ex-
pansion is going on, the report is very
much disappointing that many of the per-
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sons and cadets do not want to take a
career as officers in the Navy., And the
intake of officers is falling. That nas been
,reported at page 16 of this Report. 1
would like to know the reason why the
university graduates are not interesied to
take up this career and what efforts are
made. On the other hand, in every uni-
versity, as a matter of fact, there should
be some recruiting centres and they should
also give information about what care=rs
are available in the Navy so tkat  the
graduates can be drawn to this important
wing of our Defence Forces.

Sir, in this connection, it is not clear
also whether they hold examinations in
¥ the universities for the recruitment of offi-
cers or what the method of the recruit-
ment of officers is or whether oniy in
some places like Bombay where the Naval
Headquarters is  there, the recruitments
take place. Therefore, a recruitment policy
in the Navy to attract more youth of our
country is very much needed to enable
the Government to have more officers of
talent in this important branch.

Sir, as per this Report, so far as the
technology for the construction of the sub-
marines is concerned, we  are very
much lagging behind. We have acquired
two modern submarines from West Ger-

" many, and the programme which has been
stated, is to have transfer of dcsign end
construction technology of such sutmarines
in India. It is really surprising to find
that even 35 years after the Independence,
‘Wwe have no technology for the comstruc-
tion of some modern submarines, which
is a very essential part of our Navy. Any-
,where, today the navy armaments and
ships and submarines play a very impor-
tant role, C

.[The Vice-Chairman Dr. (Shrimatl)
Najma Heptulla in the Chair.]

In fact, Sir, we are very proud that in
the last war in 1971, the Bangladesh War,
our Navy has played an important role.
Though we are a peace-loving country, we
cannot escape, ighore, our responsibilities
to defend such a long coast. And in that
connection, the Coastal Guards Organisa-
tion is a welcome feature.
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I would suggest to the hon. Minister
that all efforts must be made to have indi-
genous construction of ships and submari-
nes and also to attract talented youth of
our country to the Navy.

Sir, the Bill is of technical nature, but
an important one. I welcome the Biil.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam Vice-Chairman, 1 thank
you for coming in time so that you could
give me an opportunity to speak on this
Bill.

I can tell the hon. Defence Minister,
Mr. Venkataraman and his able Deputy,
Mr. Singh Deo that I have some counnec-
tion for speaking on this Bill. When I
was in the school, I was in the Naval Wings
of the NCC and for four years even in the
college. Mr. Defence Minister, Sir, through
Madam Vice-Chairman, I can tell vou
that T have gone on a cruise on the “INS
Vikrant” which is the only aircraft carrier
which we are having.

As all the hon. Members would observe,
this Amendment Bill is a very innocuous
one. Whether you call it technical or not,
it sceks to bring the Navy Officers on par
with certain other services. But it i3 real-
ly a tragedy that perhaps the nccessity of
economy has made our Navy to get bard-
ly 7 to 10 per cent of our Defence
Budget of over Rs. 3,000 crores. T am not
saying that the other wings of the armed
forces, namely the Air Wing and ths Army
Wing are not important. For u courntry-
like India which has nearly 6,100 km. of.
coastline with about 10 major ports and 3
minor ports and also with the new mari-
time economic zone of 320 km., we have 2 °
million km. to survey. So all thcse can
only go to emphasise the need for streug-
thening our Navy. Added to this, Madam,
we have now got the Bombay High off-
shore drilling as also the Godavari basin
and the Palk Straits, not to talk of the

- Andaman and Nicobar Islands which vary

much form a part of India. Apart from
this, the super-power rivalry, which has
been there all along, is again coming into

-the news in the Tndian Ocean, calls for an

absolute increase of not only the strength
but also the weaponry which the Indian
Navy possesses. I am sure that the
Defence Minister is now seized of if.

’
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{Shri R. Ramakrishnan)

Though he might have used his red-ink
pea when he was (he Finance Minister,
now having come to the South Block, I
hope he will realise the importance of hav-
ing to strengthen the navy.

Unfortunately, Madam, our Indian Navy
as compared to even some of the neigh-
bouring countries like Pakistan, Malaysia,
Indonesia and Bangladesh, cannot boast of
much equipment, apart from sheer numibvers
in men. Here I would like to digress a
little, Madam. Al this talk of security
is a myth—this talk of intelligence and
statistical information not being given by
the Defence Ministry in the inteicsts of
national security. You will perhaps be
surprised to know that the Institute of
Strategic Military Studies in London pos-
sesses information on almost cverything in
every country, and this is also liberally
published, as you would have scen how
on the Falkland crisis they gave the low-
down on what Argentina has got and what
Britain has got. So when the Defence
Ministry takes cover under seciecy, it
makes me laugh. Anyway here is the com-
parative naval strength as given by the In-
stitute of Strategic Military Studies, India
is now reported to have about 48,000 per-
sonnel as against about 15,000 in Pakistan,
7,000 in Malaysia and about 40,000 in
Indonesia. But in terms of submarines—
just one example U will give you -India
has got eight submarines of the ex-Soviet
F Class whereas Pakistan, which is hardly
a fragment of India, has six submarines—
2 Agosta and 4 Daphne. A smail country
like Indonesia has got four subrnarines.
This will go to show the inadequate
strength of our Indian Navy. What I am
saying is that we definitely require streng-
thening of our navy, particularly in the
wake of the Falkland crisis. What hag it
shown? Apart from the other moral and
political lessons, it has shown that a small
tiny island, situated 10,000 miles away, can
win a battle where the navy is very much
involved. Therefore, from the point of
view of the defence of our country, | think
it is absolutely necessary—it wili be no,
exaggeration to go on saying it ad
nauseam—that the strength of our navy
should be increased. Madam. I would
only like to say here that three aspects of

[RAJYA SABHA]

(Amdt.) Bill, 1982 312

our naval strength have got to be increased.
One is the naval air arm. For a loag time,
a debate was going on as to how we should -
replace the old-fashioned Seabawks and
Alizes which the (NS Vikrant has. Uli-
mately it was decided that the British Har-
rier with its vertical take-off and landing
facility, would be ideal. Again we have
found that this may not be the best and
there is talk of going for a later type
of aircraft. Whatever aircraft we may
have on the aircraft carrier, there is
absolutely no denying the fact that India
should definitely go in for another aircraft
carrier. About two or three years back, 1
beard the Chief of Navy saying that the
designs were under way and we were going
to get designs from Italy, Japan. etc., and
that we were going to get another aircraft-
carrier by 1990. I ouly hope tha: this air-+
craft-carrier will be an improvement on the
present one and will compare favourably
with the best aircraft-carrier in the world,
The other thing which we should get i3
the longdistance reconnaissance  aircraft,
1 think the Indian Air Force was going
into it in a big way. But this is absolutely
necessary as far as the navy is concerned.
The third thing is that the sub-
marine strength should be increased,
particularly these days for moni-
toring the Indian Ocean and defend-
ing the coastline. And -we showd get
nuclear-powered submarines. At the same
time we should also get some dicsel-
powered submarines for India. 1 do not
know whether we can afford it or not.
Perhaps Mr. Pranab Mukherjee can be talk-
ed to by Mr. Venkataraman. But we point
is we should at least gct ten modein sub-
marines if we are going fo compare
ourselves with the others in the world,,
Here I would like to sound a word of cau-
tion. I have seen maay articles, 1 do aot
know whether they have been put out by
some interested parties—that the equipment
that we are buying from Gerwacy s
second hand. Of course, the Naval experts
are there who can determine wnether we
should go in for this or that. But I think
in regard to the weaponry which the Navy
possesses, particularly n terms of guns,
missiles and rockets, we can try exocets
which have been used in the Falklands
crisis. It will not be correct for me to talk
more on this occasion since these thiugs
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are outside the scope of this Bill. But it
gives us an opportunity to talk on this and
I hope you will consider the views express-
ed here; not that the experts in the South
Block would not have told you about them.

Finally one or two small things, with
your permission. One thing which I am
trying to raise is one which conceins our
State so much and which is very near
Mr. Venkataraman’s constituency. He has
unfortunately  poured cold water on our
plea for getting a naval academy at
Chingleput even though our State Gov-
ernment offered necessary facilities. There
was an offer, of course, from Jamnagar in
Gujarat. But the expert committee desir-
ed it to be at Ezhimali gear <Cannanore,
for whatever reason. However, I am only
making our claim—I do not know whether
it can be considered just now—that you
should consider our offer and keep it on
the reserve list as No. 1 so that in case
you want to expand the Academy or have
another branch, you may consider the
demand of Tamil Nadu. I hope you will
consider it sympathetically.

The second thing is about the trawlers
which have been found recently poaching
in Indian waters. I saw a judgment of the
Bombay High Court saying that the Indian
Navy has not dealt with the case of the
trawlers properly and they have not taken
action. 1 do not know what exactly was
lackings I hope the Defence Minister
will look into it,

Finally, a very trivial thing: When I was
in the Navy there was a rule, whoever i8
in the Navy, can have both the moustache
and the beard. But now I find that the
rule has been removed, and only the
moustache is permitted. You would have
seen in the old days the naval captain
used to look very handsome on the packet
of cigarettes. I do not know the reason
why this has been removed, s it be-
cause the Deputy Minister is having only
a moustache?

I would only conclude with one jcke
now. I hope that the Tndian Navy is
better than the Royal Navy. There was a
song of one line. Shoes in the Navy, I
am told, are very fine. You ask for No,
6 and they give you No. 9.

‘Thank you.
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[3%qaeaa (S wivo THHewa)
s g ) ]

1 g7MIT Alylqor 772 (fagre):
IqqqIsaeT RZIIT, AN &7 fggaw
A | faarerda § § ag wmaar
FTE g 7 wia &Y @ AT § aw
gfar 7 @@ sqrar afsqmia aA A
T gwll @R I MR AT
FUN | T W F AT wwEd
gRg 7Y F@ 9 q® guw
2aT fE gf; Ay 7 D g
‘AR gl A AT AAGAY & Fr A

AN 7 IaH awar A TFw

Wl cgliwla ged@lw : oA
el g7 ® €

A gAATT Ao qTq? ;SR
WEs A W E @t F auaw
TER FAM 9 I 3 H]
feorn =@ § 5 W Fmawaw
Y fadt wravEsarg sg¥ o sar-
T HEWFAT T AT F v g fw
I I F gwtd ot gw dar
g fo w95 fadaw & arr & @
TETEAT @ | @A ¥ &7 ¥
W 99T EET AT, FH ¥ OFH
TAHT  gAT ARy, adr 91 w1k
el Fmawma @ 8w W
FMHE A aE T ¥ fag
oY qqTa qg fAed T Y fee ggi
A I q@ F oA A aRy
O FfEesd T FE T F AN
AT § IAFT  AAEA FHAAC FIT |

[A a@, S JT F AT gW
§ 9% U3 qIA SAET qTEAT
T & WA g, s wiE
N AT EA § t TAAT FAT H
TR W AT T Al F HAT
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[0 gwda wirawm a1gw]

A T ¥ AWT FrAv AT Ay Ay
qrew § e 8, 7@l 9N quE
g: m} @'ﬁm%v KL WEF
o § fradt wiwweh W &
g Wt U weEd & oA g |
a9z T § Afent ggar & alwe
@ gnz AT af@l ¥ wd gu
ft, que & ®F gr Wt S A
gfreor @1 @ § 3% wiofeg fFar
W ogwaT g, I WS WAl &

Frew 1 sHE AR fmw w

sz € ) fegwm & AR &
Hex ¥ 4 «W oy § o gom-
TG T 9 ¥ g W0 Y
grar g1 F swra § ww &A1 § owdf
g & @ Swy gy ¥ de gy
g ok fgmm & W'Y weqor
g A F@ ar ww wnfa fa@g &
Gt ® foget o ¥ gEw o

& fug afgw @t fawr fedr ymem

& faor faeft 4@ & wmd gg,
] uer, weT g2 F My & HaY
gEwl wng 4 wd § W We

CwE @y § ) fam fasit syfe

VLA
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qEA & §g § 7% a1, D an

o9 STa WX Ao ATH W7
W FW § A FBE OFT AT W

a8 e fww T S § A
anm § W s ¥ fau e
a war T & W g
9 §qF W @aa qer &, Taar

TWEE T F IET TR §,
ST AEEA § g gwdr &, o
fediwr wwa & foas  wos
AT AT, ATG AL ATS(, AT
a foas! g7 weATg FaA &, HAAT
¥ Sudl fewem o ogar A8 ¥
FTgae | A FIOq AW E A RSO
T 4 W oFW ¥ fRowedr @y
g oA § sgel w9 9 Oy
Aot F & mes @ 37 @y o &
IAF | FAq1 W goFr S 347 =1fgg 1

FIR & FTH  FI9 TGl 7@l
¥ fEgaw Y @ fagEw g §
g & T ag & fF foar 2
F& fofem s wfafaa w3 sasr
T 7 w8, wetferar @y 3
IAF UM A ST &Y dqar g, I
e # 9 § 98 @7 & a1 |
@ & og wgw aEw f5 3 A
Y et & afxw 4fF 9T Fardt
F Savt weer faem w& faer aw,
Wiy 9% Fag F Fg @ o
q@ &, SEl TE frar Smar & @y
I F1 FHHT d [T ARG
fo ol W W oy 2 S R o
¥ fel @qq FE &, g A dW
et & w-fem Afe@ ® G
a7 Fg+ T T@HIE, WL 9w Wit &
HeX FW Ue-fr@ &N W 2 ar
IHET UTT ATEH, FAFT i 2T,



3y The Navy

e fufgg @ sk fe
st 2fan f& 3@ & & § feqar
sifewr gam, feadt agRd & F&
feqr axa 21

§C HaAY bl aﬁrmwm%m
gEAT F AT TS HH ATTHT FE
Fg AFa § qAo IAF I5F F TF
T gicTe 99 T § § Aoy 9
@R a6 qgea €

5 P.M. e e

a’rﬁmt%rﬁaaﬂmﬁﬁag
Y 9w T ¥ Gt aw@ W ug-
9, @ g 9T W 9§ 9%
feart R 5 3z g G A @
§—wiftF @R ar g g
COF A AR | AR FT 1 @
av T g FEwwon fAer § O owdr
g it foaar s®1 d@an,  Saar &
A )

AR ¢ o gE-gfaa
F fag ot dfF a@mr g siRosy
B FAAd @ § ¥ F oW
WA A8l ST 9 ) Al SAFr
FId  FA AT TIAE | TR A
T T F AWRT GAAT ARG,
wifs ag ws fag s foew
MNgw & sew § o 2w ¥ fag
HOH 9 # @al ¥ Ay §)

-

[20 JULY 1982 ]

(Amdt) Bill, 1982 918

A FER & I W] TR
gad HI ARG ¥ 9 QT
ifgr sk st §E O faa]
IR @R W HAlgw ArgqF
TE-NEE § A G FET AR | 78 Ay
AT & fag aw &1 I o=
Tt 9 g7 & 7 °g T anr
aqa%aﬁq%gﬁmm
Y, FEFG FL ¥ AQ@
JTHT SR UHST H wTA F

2

ar afag @t 980 g & A-
¥ ¥ AW ow owAmtmE myghtw
g &9 Faw @ o fewr-
iy, afer R W oI § W

ITaWEqer (M AT A so0A)
T Sy, o Y i AT FIAC A §,
uR fqMe & #g W FaC |

i ¥ = omr (f)
JugureRs S, Wt ag fqguw @,
=Y % gauw W@ g ARd afa-
wie 1 FE AWMA F oy F
ST OF JAT da F FEET TR
AETE, STFT ST WTHaT  ghm,
I9% fAw ag gvew & 1 qar

(e § s TEifRT g
ag J|T wTEy £ 1 ar =TEH oard
Taas e &)



319 The Navy

(=t for= =7z &7)

afFr gw daw § T®
ot &, fosr wga a0 §
g T AW & I H o«
gfregs  som ¥ 9@
gE FTEH AGNT T@W AR
s, we-frm g 9§
FffraT g agh 9X §, W
TRy § 5w fawim afede &
g qfcfeafa & gwEe & fag !
9 FaTd 7

1339254

-

-~

o ug g fa frwm, dre-
At gar & fF Y, g st
ML wigATET g & Ao ¥ =
2 fF Al s ? R afe A
¢ & ag TS & wr g, ar
FaT ag afefydz § 7 guTd FFE T
Foft @ & e v A g
;T AT Ag A guAS fEoww ¥
¥ GdW P @ A,
oF TFE A gr,qEafawm # AR

- oF § 7w ame ¥ ? faftea @

fowia & o &1 A0 T IEH
VOgE A gEAA? @ A -
fau f& dromew & @a oW g
g wase ¥ & gwdwr fafasd
G FgF AT 9T W@r g, v aAq
Tite #iR A% giFaw arfry
wE A OE owdt AT ag W I, o
dfedifrar & & # s @A
FTW P wWr & A AT gadww
afrae frm 1 :

at qwasr qq  FraRw *
g9 o @ g} qg STE WS
qgam, At miFA A Ass F g
qaAr FfiE g, HIX  FraRw ¥
W €1, & T fegEw W g
¥ fqu g ag 87

[RAJYA SABHA ]

(Amdt) Bill, 1982 320

& "wOEY I@ oged § QA
Ul :

E
i

H
$3
'3
3

a
]
|

5559
§™ 3 5

o

AT R, wAg gy SAEr 7y Ay
F 4T@ ¥ wg 8 5 faogden
F qw ama A8 @, afew 9]
AR FEX UG I @Wa WY
FTA & a ¥, 7g frgeaw F @
T F | ey Fr fpeay v 397 34

¥ 34T QN T TH AT I

30 ARME | A WITIT AT

R0 wAT QA § 7 gy &
qufear 378 =t fandr ¥ f&a &
g ¥ Aty oare Jd %
are Az frar qufqac ¥ 73 s
qU 390 AFEAl FA ®  fag
Ffpr frarsdt &Y ag wix €, frax
g1 A A9 b F ;A 4G
¥ waFa @ faor @1 9Id AR
HIX & &2 ¥, IT A A2
7T BT FA & owdT, T3 T
Frat & 73 @ wF, faactr @I



g2t The Navy

a1 w7Er {9, Afed qiwe w9 g )
tee o & qUfaar &/ #r dar
‘g ¥, 39 gy afer ww A,
A #w, We [ & wwe A
frema @ Samr & Srar | wTeET
g #ft gradT &, wiw wig fEq,
fegea Y sawr § @A Ak
7 T ] ) v ¥ fadr X
i @Aerr | afsr gard  wiw
F ogo fRamy ¥ 1 qas
g7 fweft § 1

¢ ¥ [q@ T AIIET W
FC OHET wgar N w qQAT
¥ wEAfes, mez3T FE § Wi
wediEe AgHDFI B F@ g
€ weRl ¥ grg & waOE wwar g

SHRI K. P, SINGH DEO: Sir, I am
extremely thankful to the hon. Members
for their unanimous support of the Bull
and the amendment which is sought to be
made to the Billl. In fact, while intro-
ducing the Bill T had given the intention
of the Government on the four amend-
ments.  Although the Members, while
supporting the Bill did refer to the Bill
as reflecting a colonial outlook, I would
submit to the House it is exactly the op-
posite which the Bill seeks to do, As 1
mentioned earlier, the rank of master chief
petty officers, which was introduced in
1968, had certain minor punishments like
stoppage of pay and allowances, repri-
mand, stoppage of leave and admonition
etc. applicable to them, and these were
awarded summarily by the Commanding
Officer. The experience of the last 13
years has shown that such senior sailors
commit offences which are not serious
enough to be considered by court martials
nor adequate enough to be dealt with by
these summary awards by the Command-
ing Officers. This situation is sought to be
corrected by introducing this amendment
Thereby the loss of seniority and forfeiture
of time for purposes of promotion is being
introduced.

Secondly. as far as the colonial outiook
which was referred to is concerned, as I
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said, Sir, this amendment itself  would
like to remove that anomaly, because in
the Navy there is only one type of court
martizl unlike in the Army where there
are four types, and this is the general
court martial. There is no summary pro-
cedure for tiial of minor offences. This is
just the opposite. In fact, there i no
summary trial or anything for minor
offences committed by the junior officers,
and the definition of junior officers is
acting Sub-Lieutenant, Lieutenant and
Lieutenant Commander sought to be recti-
fied by the proposed amendment,

Sir, section 94 empowers the Central
Government, the Chief of Naval Stafl, the
Commanding Officer or the officer-in-
charge of the Naval Academy to award
punishment of foreiture of seniority or
forfeiture of time for promotion for a
period up to 12 months, 6 months and 3
months,  respectively, to  subordinate
officers only. ‘Subordinate officer’ has
been defined, as I have said earlier. So
this power is now proposed to be extended
to comparatively junior officers or up to
the rank of Commander and below, that
is. Lt. Commander, Sub-Lt., etc., and it is
being broadbased. As far as the officers
of the rank of Commanders and above
is concerned, there is a provision of gene-
ral court martial and, therefore, there is
nothing colonial about it. In fact, it is
more egalitarian and everyone is sought
to be brought within the purview of this
Bill. Sir, many points have been brought
out in the course of the discussion, They
ranged right from recruitment to retire
ment, geo-strategic, geo-political  aspects,
etc. Even the historical and classical
battles of Panipat were referred to by hon,
Members, 1 would answer to as many
points as possible within the time at my
disposal. Firstly, I will take recruitment.
Recruitment is not confined to any parti-
cular area, town or city and the present
policy of the Government is to extend re-
cruitment to the entire country. Tt 18
based on merit. Therefore, we want to
give each and every individual a chance
to join the Navy or the Army or the Air
Force if he is adventurous enough, keen
enough, desirous enough. Therefore, the
present recruitment policy gives an equit-
able chance to all able-bodied men of all
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the areas in India in the Navy or the
Army or the Air Force.

SHRT SHRIDHAR WASUDEO DHABE:
Reports say that you are not getting
officers. What have you done to that?

SHRI K. P. SINGH DEO: 1 am com-
ing to that. As the hon. Members have
pointed out, geo-stretegic and geo-political
environment has become more and more
sophisticated.  Sophisticated  technology
has entered into the field of national se-
curity, i.e., defence. As Members also
pointed out, in the recent Falkland Island
crisis, electronic warfare and missile war-
fare were resorted to. Therefore, in this
highly sophisticated environment we need
highly qualified people for our three Ser-
vices, These highly qualified pcople are
not very easy to get by. These highly
qualified people who are keen to have an
adventurous life and are keen to face the
hardships of life in the Armed Forces are
the ones who come forward. The people
who are not interested in this and the
people who are interested only in a com-
fortable way of life, who are interested
in the - metary aspect, are not volunteer-
ing. ¢ s is a voluntary force. All the
three “ervices are voluntary. Anyone with
a spirit of adventurous nationalism and
potriotism and with a spirit of serving the
u~tion are welcome to join. Therefore,
there is shortfall. There is a constant re-
view of it. Evaluation is being done. How
to make it more attractive and how to get
the best possible and qualified people to
join the three Services? This shortfall is
only in some of the technical branches
and not in the other branches. I would
like to submit this to the House because
an impression has gathered that probably
there is a shortfall in all the wings of the
Services. Tt is only in the technical
branch. People who are technically quali-
fied go abroad or go to Merchant Navy
where they are highly paid and where the
conditions of life are much easier than
what they are in the Armed Forces.

Sir, very rightly the hon. Member
Shri Shahabuddin has said that the Navy’s
role in the economic development of the
country, i.e, for the exploration of the
seabed, fvas taken a very important dimen-
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sion. In fact,.the Government is very
much aware. Therefore, the Government
has always been maintaining that defence
is not a diversion from devélopment, De-
fence is complementary to development
and the emerging relations betvye/en the
sca and’the State arc very much in the
knowledge of -the-Government. The Gov-
ernment is not only awarg but also con-
scious and is making conscious efforts to
have a balanced Navy Kkeeping in view
not only the Bombay High, but -Diego
Gorcia and our island territories away
from the mainland Kkeeping in view our
long coastline as well as the various sea-
bed resources, the marine resources and
the totality of the entire scinarto as well
as the geo-strategic and geo-political situa-
tion. I would submit that I will not dilate
on the subject more because of security
reason, But I can assure the hon. House
and the Members that the Government i
taking all’ possible steps to see that we
have a balanced Navy which can hold its
own against any eventuality, Keeping in
view the geo-strategic and  geo-political
situation  we are making efforts to  be
more self-reliant than ever before. We are
going in for frigates, we are going in for
submarines as the hon. Member himself
quoted from the ‘Military Balance’. And
we are graduvally increasing our percentage
and degree of indigenisation and, there-
fore, there is no question of depending
on anyone or lacking in the effort in being
self-reliant., in being self-sufficient in the
wherewithals for all our national security
requirements,

Sir, there was a reference to welfare of
not only Cadets but of ex-servicemen, the
welfare of serving personnel, specially in
the Navy although references were made
regarding Ladakh, Simla, Srinagar, NEFA
and Nagaland. T would like to submit
that only three days back, we had an Half-
an-Hour discussion where I had dealt with
at length regarding the welfare measures
being taken for ex-servicemen particularly.
Here, T would only like to take some
time of the House to say that the appre-
hension of the Members that the Navy
wag not getting its due or that it was
being neglected is absolutely unfounded.
There is more allocation for the Navy;
there is higher spending on the Navy. In
fact in the 1980—85 Five Year Plan, we
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have got an increased allocation and this
will be evident from the fact that . ia
1981-82, the Budget Estimate was Rs. 475
crores, the Revised Estimate was Rs. 525
crores. As far as 1982-83 is concerned,
it is Rs. 625 crores and, therefore, it will
be obvious that we are stepping up our-
allocations for the Navy keeping in view
all the points raised by the hon. Members
which had been appreciated by the Gov-
ernment long time back. And we are not
neglecting the Navy.

SHRI SYED SHAHABUDDIN: Permit
to say one sentence that the figures that
you have cited of increase in allocations
merely cover the inflation f{actor,

SHRI K. P. SINGH.DEO: Well. we
have taken inflation also into considera-
tion which you will very soon come to
know. And there is no question of neg-
lecting the Navy. Sir, we have made in-
creased allocations for housing, for educa-
tion not only of the Navy but for all the
three Services because we firmly believe
that the welfare of the family, welfare of
the children. (Imterruprions) in fact, it widl
be interesting for the hon, Member. Shri
Shahabuddin, that during the Janata
regime it was 8 per cent. We have made
it to 12 per cent this year of the Defence
Budget, a 50 per cent higher outlay
for the Navy, And jt will be
interesting to  know that only this
year the Raksha Mantralaya has sanc-
tioned 25 Kendriya Schools in the
Defence sector alone and it is going to be
pogressively increased in the next year and
the year after next. As far as rehabilita-
tion of Naval personnel is concerned,
there is just no problem because the mo-
ment the Naval person, whether he is an
officer or a petty officer, whether he is a
JCO or a sailor or of other rank,
comes out, he finds his talents and
his training a ready market in
the Merchant Navy and elsewhere.

There was some reference also by an
hon. Member, I think it was Mr. Joseph.
the first Member who spoke on this Bill,
whether there is a possibility in our coun-
try of a jawan or an other rank to reach
the position of a General rank. The other
day only, when T was replying to  the
half-an-hour discussion, I said and 1 had
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mentioned that there are instances galore
where a man from the position of a sepoy
or other rank or a jawan has reached the
position of a Lt. General. In fact they
have commanded armies. In fact I could
give you half a dozen names now itself.
But that day also I did not give the names
because  while giving you half a dozen
names I might leave out another half a
dozen names and there will be furore and
I will be accused of preferential treatment
t0 some. The 197! war with Bangladesh
was fought by two Generals who started
as jawans in the Indian Army and they
reached to command both the western
sector and the corps commands. So there
is nothing colonial about it. The only
thing is that the jawan who comes, or the
sailor who comes or the airman  who
comes and joins the services, has to  be
Indian enough and has to be dedicated and
sincere enough to pass all his examinations.
Professionally if he is  qualified, if he
takes the examinations and passes them,
he can reach to the top.

Sir, there was another point raised ihat
probably discipline is sought to be enforc-
ed in the Navy through this legislation.
This is not the intention of the Govern-
meant at all.  Discipline is not sought to
be enforced through this amendment,. Tn
fact, discipline is most essential as  the
hon. Members have pointed out themselves
for not only smooth functioning but for
any Armed Force in the world discipline
is of paramount importance and discipline
as well as reward and punishment go hand
in hand. If a soldier or a sailor or an air-
man does good work he is rewarded ia
many ways. But if he does something
wrong he must be punished. This is the ra-
tionale or this is the fundamentals or
the basics of discipline. Without discipline
no Armed Forces can function. But to
enforce  discipline there are many other
ways like personal example of the officers
and junior commissioned officers and bty
welfare measures, by looking after the wel-
fare of the Serving troops, their pay, their
health their family welfare, the welfare of
their children, the health of their children,
their land and other property matters,
These are dealt with not only by the State
Governments and by the Central Govern-
ment hnt slso by the units in which they
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serve? And, for his welfare and for the
redressal of his grievances (here are enough
avenues. A jawan or a seaman or an air-
man has recourse tirough his  various
jumior commanders to reach right up to his
Commanding Officer in any problem ron-
cerning himself, any personal  problem.
Every month there is a Sainik Samme!lan
where he can ventilate his grievances to
his Commanding  Officer, standing up
direct, face to face, without any inhibi-
tions without any stifling he gets the per-
mission and he can raise his problens and
it is immediately  looked into, if it can
be done at the level of the Commarnding
Officer. If it cannot be, it is sent up to
various higher forums. Otherwise, it is
sent to the Government.

Now, Sir, I think 1 have answered most
of the points which had been raised by
hon. Members. T would like only to take
a couple of minutes more of the time
of the House just to enumerate or to bring
to the notice of the Ifouse the measurces
which have been taken by the Govern-
ment for the resettlement or welfars  of
the people who have retired from Ser-
vices, In fact, today, we had a question
which never came up during the Question
Hour. The first thing is about the age re--
laxation for ex-servicemen, there is educa-
tional relaxation for ex-servicemen there
is reservation of seats in Central Govern-
ment and public sector units, reservalion
in State Governments and Union territo-"
ries. Then there is the grant of sponsor-
ing powers which have been granted to
the Rajya and Zila Sainik  Boards prob-
ably with effect from 1st April, 1982. There
is also the placement statistics in the civil.

That is with effect fiom 1st April 1982.
Even for the State Government jyvs, the
Governments of Gujarat, Karnataka, Ma-
dhya Pradesh and Rajasthan have extende:d
the same facilities. Tn the last meeting of
Kendriva Sainik Board under the Chair-
manship of Raksha Mantri monitorirg sys-
tem or re-employment was sanctioned and
for that 50 per cent of the additional ex-
penditure will be horne by the Central
Government and the other 50 per cent will
be borne by various State Governments.
One Deputy Secretary has been nominated
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for each Ministry of the Central Govern-
ment to all the attached offices to raonitor
this scheme. One Lieutenant Colonel has
been appointed from the Directorate Gene-
ral of Resettlement and is attached to the
Director  General of Employment and
Training under the IMinistry of Labour to
Jikewise, monitor all Central Government
Mumistries as well as Department. Majority
of the State Governments have been not
only requested but they have responded
for setting up  monitoring machinery at
Staie level and the Governments of Maha-
rashira and Karnataka have even set up
liaison officers in their various Ministries.

As far as pay fixation is concerned,
there iy exemption of pension also in the
pay fixation.

Then ecological battalions are buing rais-
ed of ex-servicemsn  belonging to their
area and they will be formed according
to the organisation of territorial ariny and
thercfore, ex-servicemen remaining  near
their homes can take part in the ecological
battalions to improve the ecological ba-
lance which has been destroyed or being
sought to be  imbalanced. The other is
induction of armed forces personnel into
paramilitary forces, Some  Governments
like the Bihar Government have started
even keeping forces composed of mainly
ex-servicemen so that during communal
trouble etc., secular force will help them.

Further, action has been taken in im-
proving the terms and conditions of ser-
vice in the defence security corps where
the strength is about 9000 and many of
the States in the last meeting of Kendriya
Sainik Board on the request of Raksha
Mantri have agreed to exempt upto Rs.
200 of their pension. Likewise there are
about 20—25 other concessions but 1
would not take the time of the Houvee.
It will be abundantly clear that Govern-
ment is seized of the mafter; it is evaluat-
ing; it is improving the conditions of the
ex-servicemen, the servicemen. including
the pensioners which the hon. Member re-
ferred to and constant endeavour is “eing
madz to reduce disparities. Because of fin-
ancial and administrative problems and the
magnitude of the prohlem, it may not be
possible to reduce it 100 per cent but cons-
tant effort is being made. Thank you.

LA Y YR & RN
'
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.-THE VICE-CHAIRMAN (SHRI -R.
RAMAKRISHNAN): What about Naval
Academy at Changelpet?

SHRI K. P. SINGH DEO: Regarding
Naval Academy, as you are aware, it was
functioning in Cochin. Because of paucily
of space, it had to be shifted to a place
nearby Cochin and this was not decided
by any individual; it had to be decided by
the expert commitiece which was formed
with senior naval officers and other offi-
cers who are in charge of training, As you
know, training in our three services of
the armed forces, is second to none in the
world and it is this training which has ser-
ved us in good stead in 1965 and 1971.

SHRI  SADASHIV BAGAITKAR
(Maharashtra): With your permission, Sir,
I would like to draw the attention of the
hon. Minister to one fact which was men-
tioned by my friend Shri Hukmdeo Nara-
yan Yadav. He mentioned of those citizens
of our country or communities who main-
ly live by, and are professionally attached
to sea or river. If their capacity or their
skill could be more helpful to navy, that
could be utilised. My question is whether
any effort has been made to recruit that
section, for example. hshermen and similar
other communities who live by the side
of river Ganges or by the side of sea. Was
there any effort made to  recruit
from among them? Has the Government
any finding in regard to this, whether they
have found out that such people have
the aptitude? Naturally, if such people
have the aptitude it qualifies them for such
jobs in the Navy and they will prove more
useful in the Navy. T would like to know*
was there any effort in this direction?

SHRI K. P. SINGH DEO: 1 have
mentioned this earlier. In fact, many hon.
Members themselves had referred to  the
sophistication in the national security en-
vironment where a lot of sophisticated
equipment has to be handled peo-
ple have to be trained for that
and, therefore, it is not only a question of
height, weight, and chest  measurements;
whether he knows to swim or not ete.
Those days, T am afraid, are slightly over
and here, we have to take into considera-
tion the merit of the person, whether he
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can bandle such equipment and natutally,
we have to take the aptitude into conside-
ration.  We do not force anybody who
is not desirous of joining.the Navy to

join the Nayy. So, is the case in.tegard fo

the Army and the Air Force. He has to
have the aptitude and- it is tested.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The question is:

“That the Bill further to amend the
Navy Act, 1957, be taken into conside-
ration.” B T -

. L e e P N S £ A

The motion was udopied. 1

THE VICE-CHAIRMAN: We shall now
take up the clause-by-clause consideration

of the Bill.  __ . -

B L T
« 2 N - . . -

* Clauses 2 to 11 were added to the Bill.

Clause 1, the E;xar:'!ing.Forvrl'ula and tie
Ti#le were added to the Bill. - oy

SHRI K. P. SINGH DEO:
beg to move:.

Sir, I

“That ‘the Bill be pasied”. * ¥ =

The question was proposed. ‘ .
R & Sy
WY Ro®o K (wer wiw) “

e, & st weft @ & 3@

I g g, f@ g S dfs

g ¥ qre A wx A A T

T & AIfFT 9w 7 feme @R

T o ferar @7 & a7 9 WY

M a@ F oA fear s g

Y gfag 7 & 1 v Wt fear

ST & afr I wE oA

g & & SaEy @ wdA ¥ aw

T @l ¥ w1 Afew fo

st & AR adt ax oo oo
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AT TAGH, Fr gwer iy,
LI (i

SHRI K. P. SINGH DEO: There
hothing to answer. There are about 60,6
people who get released every year, It—
not possible to keep track. If the hc.
Member brings to my notice, certaig®
we will look into it. .. ’

SHR1 J. K. JAIN: What for you h.
formed the committee? it is all right th-
60,000 people get rcleased every year. Bu.
what for you have formed the commiftee?

THE MINISTER OF DEFENCE AND
HOME AFFAIRS (SHRI R. VENKATA-

RAMAN): Sir, we cannot find accom:-
modation for everybody.
THE VICE-CHAIRMAN (SHRI ®

RAMAKRISHNAN): The question is. .

."h

“That the Bill be passed”,

LAl aad

The motion was adopted. &

(SHRI R
take ur

/

SHRI SADASHIV BAGAITKAR: Sir,
it is already 5.30. This is not an urgent

THE VICE-CHAIRMAN
RAMAKRISHNAN): Now, We
the Rubber (Amendinent) Bill.

THE VICE-CHAIRMAN (SERI R



WMAKRISHNAN): I will go by the
asure of the House. But before I ad- |
n. 1 have to make an announcement.

Allocation of time [20 JULY 1982 )

of Government and 334
for Disposal

. Other Business
THE VICE-CHAIRMAN (SHRI R.
i RAMAKRISHNAN): I have to inform

i Members that the Business Advisory Com-
[
: mittee at its meeting held today, the 20th
LOCATION OF TIME FOR DISPO- g ay
OF GOVERNMENT AND OTHER July, 1982, allotted time for Government
BUSINESS Legislative and other Business as follows:
Business Time allotted
Considsiation and passing of the National Waterway
{Allahabad-Haldia-Stretch of Gmga B]mgnrath1-Hooghly
River) Bill, 1982 2 hours
Discussion on the 3ist Report of the Union Public Ser-
vice Commission . . 1 day i.e. tomorrow, the 2151
July, 1982
Consideration and passing of the following Bills, as passed
by the Lok Sabha:-
(a) The Chit Funds Bill, 1982 3 hours
(b) The Monopolici and Restrictive Tradc Practices )
(Amendment) Bill, 1982 3 hours
'
(¢) The Salary, Allowances and Pension of Memders
1 of Parliament (Amendment) Bill, 1982 1 hour
(d) The Chaparmukh-Silghat Railway Line and the
Kathakhal-Lalabazar Raﬂway Line (Nahonnhsatmn)
Bill, 1982 1 hour
() The Metro Railways (Construction of  Works)
(Amendment) Bill 1982 . . . 2 hours
THE VICE-CHAIRMAN (SHRI R. The House then adjourned at
KAMAKRISHNAN): The House stands thirty-five minutes past five of

wajourned 11 A M. tomorow.

. the clock, till eleven of the
| clock on Wednesday, the 2lst
I July, 1982.
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